
CBgPRAL AminiBT^Tl-TE TRIRUWAL, JABASPUR BEiaDH» JABAliPUR

Original Application No» 540 of 2005

Jabalpur, this the 5th day of December, 2OO3.

Hon'ble Mr. M.P, Sii^h, Vice Chairman

Mukesh S/o Sonelal aged about 24
years, ward No. 4
Near loksagar, Post-Off ice Barela
JabalpurM.P. APPLICANT

(By Advocate - Shri Surendra Verma)

VERsgg

1 • U nion of India Ministry of
Defence through Secretary
New Delhi.

2. Ordinance Pactory Board
through the Ohahmian
Ndkata (W.B)

3* Ordinance Pactory Khamarij^
through the General Manager,
Jabalpur (MP) RESPONDENTS

(By Advocate - Shri K.N. Pethia)

ORDER (ORAL)

By M»P» Singh,Vice Chairman -

The applicant, by filing this OA, has sought a directien

ta the respondents to appoint him on compassionate ground*

2. The brief facts of the case are that the applicant's

father late Shri Sonelal was working as Machinist skilled

(Ticket No* A-3/260/53543) in Ordnance Factory Khamaria

Jabalpur* He died in harness on 31*12*2000* The brother of the

applicant has submitted an application for appointment on

compassionate ground* The respondents vide letter dated 12*6*03

have rejected the said application* Hence he has filed this OA*

3* Heard the learned counsel for the parties*

4* The learned counsel for the applicant has submitted that

the main ground for rejection of application by the respondents

is that the family of the deceased has been paid the terminal

benefits and is also getting amount of Rs* iOtw- per month as

amily pension* He has submitted that the applicant is very
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Medy persra and balanga ta OBC oatagary and the case
eannat be rejected aaly aa the greund that the faatly has
been paid teraiaal benefits, after death af his father.In
suppart af his olain he has ̂ %n the Judgaent af tL
Han'ble Suprene Caurt in the case af Balbir g..,,. vs
S'tMl Althtrltv af Tadla Lts ̂ nyi i^fi AIR 20OO 3C 1596,
He has alsa jth^plicaat^- was getting the
faaily pensiaa af Rs .aaoo/.^h^liU been stepped in terns
af the PPO Annexure-A-y^e is'l^it getting family pensian
and also dees not have any other means of livelihood.

4a On the other hand the learned counsel for the

respondents stated that the smo of^rother of the applicant
has been considered along with other candidates and he could

secure only 43 marks, on the basis of the certain yardstick

and also guidelines fixed by the department to consider the

persons for appointment on compassionate ground. Accordingly

his case was rejected. He has also submitted that the

appointments of candidates on compassionate ground are

required to be considered only within the 5 percent

vacancies of direct recruit^^ Since mere needy persons were

available and no vacancy was available within the 5 percent

quata prescribed for this purpose, he could not be

consid^ed for appointment on compassionate ground.

3. I have carefully considered the submissions made by the

learned counsel for the parties and perused the pleadings
on

and material available/suad record.
^  the

6. I find that the case of^brother of the applicant has

been considered for appointment on compassionate greund withii
of

the prescribed quata/3 percent of the vacancies. Keeping

in view the law laid down by the Hon*ble Supreme Court in the

case of Balbic^* Kaur (supra) ̂ I feel that the terminal

benefits paid to the family should not be the only ground

to reject the request of compassionate appointment.

Therefore, considering the law laid down by the Apex Court^

ends of Justice would be met if a direction is given to the
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respmdeats to re-oonsld«. the owe of th. eppllcuit for
oompMslonate «ppolnt.ent. if some vac«*^^,tisbie
within the quata of/peroent and also taking into
••nsideratien the faot that in eaae person securing less
«ark than the applicant haa been appointed to the post on
C..g>as,ienate appointment, within a period of 3 month,
from the date of receipt of copy of this order. Ordered
•ocordingly. Ih. OA is disposed of with the afw-esaid
terms0 Ne costs.

(M.P.Sliigh)
Vice Chairman
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